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IN 

ORICINML APPL.ICdTIONNO. 	
506/94 

Shri B. C. .Pathan, Bhuava1 	 Applicant 

Union of India.& Ors. 

From  
The Deputy Registra4 
Central Adminstrte Tribuna 
Gwiestan Bldg.,No.6rd & 4thflor., 
Prescet Road, Fcrt, 	. 
B.rnbay 	409 001. 	•;: 

T. 

1. 	Shri B. K. Sarmah 
The General Manager, 
Ordnance Factory. 
Bhusawal,, 

.. Responde'nt. 

f) \L -)')Ct4 
Lc/31qS" 

2. 	Shri R. Ravishankar, 
Dy. G.M. (A), 
Ordnance 	ry, Bhus 

TAKE nrntice that a Contempt Petition has been filed by 

the app]icant in the above mentioned case complaining of non—

complianáe by the Respondents of the rdèrs passed by' this Hon 'ble 

iribunal on 	10.3.95 	and the same has been registered for 

action being taken under the Contempt of Court Act, 1971. 

When thesaid Petition was placed afore th. Tribunal, the 

Tribunal has passed an Order that before taking Contempt Proceeding 

natice be issued to you to show cause as toihy such Contempt 

Proceeding should not be taken f.rnot complying with the order of 

the Tribunal., ..  
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Take*otjce that you should app 	herore the Tribunal., in 
orson 	:thuf 'y.ur. 	 iJ.4.ct.s Fc-orce- 

P rJ6 2c(q, 

cSpy of Iribunaj)s Order dated 	 is encl.sed 

for cmp1iance. 

4 

bated this 	 a y of 	 1 

•• 

SECTION FICERO 

Encl Copyf Tribunal O'rdr dtd, 
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